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BYE-ELECTIONS TO LEGISLATIVE
ASSEMBLIES/PARLIAMENT

*684. SHRI THILLAI VILLALAN: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether any of the State Legis
lative  Assembly or Parliament bye-
elections had been conducted by the
Election = Commission  direct  without
the consent of State Governments
during the last five years; and

(b) if so,
thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H. R.
GOKHALE): (a) and (b) The provisions
contained in the relevant sections namely,
section 149 and 150 of the Representation of
the People Act, 1951, do not provide for
obtaining the consent of the State
Government for the purpose of conducting
any Assembly or Parliamentary bye-election.
However, when the Election Commission
calls for a time-table for the bye-election from
the Chief Electoral Officer of a State,
ordinarily, before sending his proposals to the
Election Commission, the Chief Electoral
Officer would consult the State Government
with reference to the prevailing law and order
situation and other relevant conditions. Of
course the actual bye-election is conducted by
the Election Commission with the assistance
of the officers of the Government of the State
concerned.

what are the details

SHORTAGE OF WAGONS EXPERI-
ENCED BY TRADERS OF KERALA

+685. SHRI B. V. ABDULLA KOYA;
Will the Minister of RAILWAYS be pleased
to state;

(a) whether Government are aware of the
acute shortage of wagons experienced by the
traders in Kerala, especially those who deal in
traditional commodities like coir, handlooms,
fish and tiles; and
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(b) if so, what steps Government propose
to take in this regard?

THE MINISTER OF RAILWAYS (SHRI
L. N. MISHRA): (a) and (b) There has been
no acute shortage of wagons in Kerala. While
traffic in fish and handlooms has been cleared
currently and satisfactorily, there has been
some delay in the movement of coir and tiles
in recent months for reasons other than short-
age of wagons, such as Mulki Rules
Agitation, etc.

COMPOSITION OF LAW
COMMISSION

*686. SHRI R. RUTHNASWAMY: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) what is the character and the
composition of the Law Commission and
whether besides legal experts it includes
economists and businessmen to study the
economic aspect of the legislation;

(b) how far the reports and re-
commendations of the Law Commission have
so far been accepted by Government; and

(c) whether any Bills, introduced by
Government have, at any stage of
consideration, been submitted to the
Commission for their opinion; if so, the
details in this regard?

THE MINISTER OF LAW, JUS

TICE AND COMPANY  AFFAIRS
(SHRI H. R. GOKHALE): (a) The
Law Commission has been constitut
ed under the orders of the Govern
ment of India in the former Minis
try of Law since 1955. The Com
mission is normally reconstituted
after every three years. The present

Commission is composed of six mem
bers including the Chairman and a
member-Secretary. The present
Commission does not include economists or
businessmen.
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(b) The Commission has been submitting
reports on various subjects from time to time,
which are forwarded to the Ministry or
Department concerned with the subject matter
of the report, for implementation. The reports
are mentioned in the statement given below.
Out of 54 Reports submitted by the Commis-
sion, 38 Reports of the Commission have been
implemented by necessary legislation or
administrative action. 11 Reports of the
Commission are at various stages of
implementation  Bills to implement the
recommendations contained in respect of 3 re-
ports have lapsed. No action is
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STATEMENT

. List of Reports Submitted by the Law Gommission

to Questions 66

required in respect of 1 report. The last
Report (54th Report) is under print.

(¢) Yes, Sir. The 48th Report of the
Commission on some points under the
Criminal Procedure Code Bill, 1970 was
made at the instance of the Government,
when the Bill was under consideration of the
Parliament. Similarly the Commission, SUO
motit submitted its 46th Report on the Con-
stitution (Twenty Fifth Amendment) Bill,
when the Bill was under consideration of the
Parliament.
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No. of Report )

IR

Subject

1. First
2. Secand .

= 3 Third . . .awm.
4. Fourth . . .

Fifth ¢ 6o ™ o0 fei:. .

Liability of the State in Tort.
Parliamentary" legislation relating to Sales Tax.
Limitation Act. . LS RPN

Oa the proposal that High Courts should sit in Bendlea
at different places in a State.

toos British Statutes Applicable to India.
i u 6. Sixth ’ . . . Registration Act. .
%p.lh- 7. Seventh . . }'-..’.;.I..-_ Partnership Act. oL ad
8 Eighth . . Sale of Goods Act.
9. Ninth . oty Specific Reliefl Act
12, Tenth . R O Law of Acquisition and Requisition of Lanc.
11. Eleventh + . =z » Negotiable Instruments Act. '-a

12, Twelfth . “* ", ™,
v 13 Thirteenth . .
4. Fourteenth . .

15. Vifteenth R

Income-tax Act.
Contract Act. . S
Report on the Reform of Judicial Administration.

Law relating to Marriage and Divorce amongst Chris-

tians in India.

16. Sixteenth Lo
17. Reventeenth
13. Eighteenth

13 Ningteenth

The Lonverrs’ Marriave ()essolntion Act,

P |

Dfficial Trustees Act, 1913.
Trusts Act, 1882,

1866.

The Ajministrater Generals Act, 1913,

22 RS2,
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.No. of Report

Subiject

20. Twenticth

21. Twenty-first . .

23, Twenty-third .

<24, Twenty-fourth ém,

25. Twenty-fifth .

26, Twenty-sixth .
27. Twenty-seventh .
28. Twenty-eighth

29. Twenty-ninth e T

-

30. Thirtieth

[T 1 T )
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3r. Thirty-first .
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32. Thirty-second: 1.~ nozy

wELL L ucesHe s, appointment and transfer of Sessions Judges,

33. Thirty-third

34. ‘Thirty-fourth . . .
3s5. Thirty-fifth . - . . -

Law of Hire-Purchaser. = ° ;ﬁ e

Law of Marine Insurance. - il A

o

Christian Marriage and Matrimonial Causes Bill, 1961
~The Law of Foreign Marriages. U TR il

The Commission of Inguiry Act, 1952

Report of Bvidence of Officers about forged stamps
currency ootes etc. (Secticn 50g-A, Cr. P. C. as
propased). e

o

“ Report on :Insolvency Laws
Report on the Code of Civil Procedure, 1908.
Report en the Indian Qaths Act, 1873.

-Report on the proposal to include certain Social and
Economic Offences in the Indian Pepat Code.

Report on Sectien 5 of the Centzal Sales Tax Act, 1956
—Taxation by States in the Course of Import.

{in view of the Supreme Court’s decision in K. G
:Khosla & Co. Vs, Deputy Commissioner of Commer-
cial Taxes).

1 ;-

On section 30(2) of the Indian Registration Act, 1008~

Extension to Detlhi.
+:0n section 9.of the Code of Criminal Procedure, AIdegS
‘-

tional Sessions Judges and Assistant Sessions Judges.,
Report on section 44 of the Code of Criminal Procedurg
1898-Sugpestion to add provision relating to reporting
of, and disclosure in cvidence ahout offences relating
10 BRIBERY.
sReport on the Indizn Registration Act, 1908. ©

:Report on Capital Punishrent.

36. Thirty-sixth . . :, .. ;:Report on Sections 497, 498 and 499 of the Code of

37. Thirty-sevent:
38. Thirty-eighth Gyt
39. Thirty-ninth - . | .
NS T3 3 LY
40. TFortieth . . . . .

41. Forty-first ot

-

43. Forty-second .

ERSPEL ) T

?riminal Procedure, 1898—Grant of bail with condi-
ion.

Report on the Code of Criminal Procedure, 1898
{Section 1 to 176). ar ot

. R:pb_rt on the Indian Past Office Act, 1808,

Report on the punishment of imprisonment for life
under the Indian Penal Code,

. Law relating to Artendance of Prisoners in Courts.
The Code of Criminal Procedure, 1893, ot
The. Indian Penal Code, 1860,
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Na. of Report

STk o
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Subject 1AL Cole

43. Forty-third . . . Reporton the Offences against the National Security.

. Foriv-fourth . ,°% '+ “‘Apoellate Jurisdicti in Civi
q.cji" ! XC b @ﬁatterea. ]m“l?dlctf?:n.'of thf__sf,?lfcmc,%:t,l?, Civil
. m BT S osesmer g i L
4. Forty-ifsh . . . ug:;!g'GiVFi‘I Appeals to the Supreme- Court-on a Certificate of

itness.
46. Forty-sixth The Constitution (Twenty-fifth Amendment) Bill, 1971,
47. Forty-seventh Trial and P inishment of Social and Eccnomic Offences.
48, Forty-eighth . . Some questions under the Code of Criminal Procedure

49.

0.

51

52,

. 53

4.

REINTRODUCTION OF BHUSAVAL-

PO

Fotty-ninth

Fiftieth .

Fifty-first

Fifty-second

Fifty-third o pe .,

“Fifty-fourth

“Bill, r970.

' %rhe proposal for inclusion of agricaltural income in toral
income for purposes of determining the rate ¢f inco-
‘me-tax under the Inceme-tax Act. 1661,

The propo.al to include persens connected with Puklic
examinations within the definition of “Public servant”
in the Indian Penal Code.

.

Compensation for injury caused by autemchiles in Lit-

and-run cases.

Estate Duty cn property acquired after (- ath.

Effect of Pensions Act, 1871, on the right to sve for pen-
stons of retired members of the public services.

Code of Civil Procedure, 1908. -

LICENCES FOR MANUFACTURE

NAGPUR PASSENGER TRAIN

*B87. SHRI N. K. SHEJWALKAR: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal under
Government's consideration to reintroduce
381(382 Bhusaval-Nagpur Passenger train
and also speed up Maharashtra Express; and

(b) if so, the details thereof and the time
by when the proposal will be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MOHD.
SHAFI QURESHI): (a) No, Sir.

(b) Does not arise.

OF POLYETHENE GRANULES

*688. SHRI SWAMINATHAN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the names of the applicants who
applied for licences for the manufacture of
Polyethene granules, State-wise;

(b) whether licences have been issued
only to the Imperial Chemical Industries and
the Union Carbide Ltd; if so, the reason for
rejecting the other applications; and

(c) the policy of Government for meeting
the shortage of raw materials for the
production of polyethene paper?



